
WP(C)No. 146 of 2014 
 

 

BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
20.03.2015 
 
 No one appears for the petitioner. 

Mr ND Chullai, learned senior GA, appears for the 

respondents. 

 This writ petition is dismissed in default and for want of 

prosecution. 

 

 

  JUDGE    CHIEF JUSTICE 

dev 



MC No. 96 of 2014 
IN WA No.________of 2014 

 
 

BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
20.03.2015 
 
 Mr N Mozika, learned counsel, appears for the applicant. 

 Mr BK Biswa, learned counsel, represents respondent No. 

1. 

 Mr K Khan, learned Addl. Sr. GA, is present for 

respondents No. 2 to 6. 

 Learned counsel for respondent No. 1 Shri KC Gautam is 

said to be indisposed.  On a request made on his behalf by Mr 

BK Biswa, learned counsel, for adjournment, the matter is 

listed on 08.04.2015. 

 

 

  JUDGE    CHIEF JUSTICE 

 

 

dev 



MC(WA) No. 16 of 2015 
IN WA No.________of _____ 

 
 

BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
20.03.2015 
 
 Mr R Deb Nath, learned CGC, appears for the applicants. 

 Mr BK Deb Roy, learned counsel, represents the 

respondent. 

 Learned counsel for respondent Mr BK Deb Roy prays for 

and is granted last adjournment for two weeks for filing 

objection to the application for condonation of delay. List on 

07.04.2015. 

 

 

  JUDGE    CHIEF JUSTICE 

 

 

dev 



WP(C) No. 245 of 2013 
 

 

BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
20.03.2015 
 
 Mr M Chanda, learned counsel, appears for the petitioner. 

 Mr R Deb Nath, learned CGC, represents the 

respondents. 

 We have heard learned counsel for parties and perused 

the pleadings of writ petition. 

 On a bare reading of the pleadings as well as judgments 

placed on record and also for the fact that it is not a case of 

allocation of cadre, prima facie, we are of the view that 

petitioner’s claim needs to be considered sympathetically and in 

accordance with law.  Before we adjudicate upon the merit of 

the case, we would like to give a chance to the Directorate of 

Geological Survey of India to have a fresh look into the matter, 

and inform the Court. With these directions/observations, we 

adjourn the matter for two weeks. List on 08.04.2015. 

 

 

  JUDGE    CHIEF JUSTICE 

 

 

dev 



MC(WPC) No. 126 of 2014 
IN WP(C)No. 146 of 2014 

 
 

BEFORE  

THE HON’BLE MR. JUSTICE UMA NATH SINGH, 
 CHIEF JUSTICE  

THE HON’BLE MR. JUSTICE S.R. SEN 

 
20.03.2015 
 
 In view of the order passed today in WP(C)No. 146 of 

2014, this Misc. Case also stands disposed of. 

 

 

  JUDGE    CHIEF JUSTICE 

dev 


